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' CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

O.AARA: No. 328 of 2004

DATE OF DECISION : 20.07.2005

Shri Anil Kumar Shukla o APPLICANT(S)

Mr.A Ahmed - | - ADVOCATE(S) FOR
- THE APPLICANT(S)
- VERSUS -
- Union of India & Ors. | - RESPONDENT(S)
Mr MK Majumdar, B ADVOCATE(S) FOR THE |

Standing Counsel, K.V.S. | | RESPONDENT(S)

-

THE HON’BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN
THE HON’BLE MR K.V. PRAHLADAN, ADMINISTRATIVE MEMBER

1.  Whether Reporters of local papers may be allowed to
see the judgment ? \

2.  Tobe referred to the Reporter or not ?
k]

3.  Whether their I_ordshxps wish to see the fair copy of the
Judgment ? , . :

4.  Whether the judgment is to be circulated to the other
: Benches?

Judgment delivered by Hon'ble Vice-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL
- ' GUWAHATI BENCH '

Original Application No.328 of 2004

Date of Order: This the 20 day of July 2005.

The Hon’ble justice Shri G. Sivarajan, Vice-Chairman

- The Hon’ble Shri K.V. Prahladan, Administrative Member

“Shri Anil Kumar Shukla,

Primary Teacher,

Kendriya Vidyalaya,

C.R.P.F. Campus, Lerie Hill, ,
Kohima-797001, Nagaland. C L e Applicant

By Advocate Mr A. Ahmed.

- Versus -

1. The Commissioner,

Kendriya Vidyalaya Sangathan,
18, Institutional Area, '
Saheed Jeet Singh Marg,

New Delhi-110016.

2. The Joint Commissioner (Admn.), - ‘
Kendriya Vidyalaya Sangathan (Head Quarter),
18, Institutional Area, _
Saheed Jeet Singh Marg, New De¢lhi-110016.

3.  Shri Vijay Bhatnagar, Ex Principal, -
Kendriya Vidyalaya, O.N.G.C.,
C/o Commissioner,
Kendriya Vidyalaya Sangathan,
- 18, Institutional Area, = |
Saheed Jeet Singh Marg, New Delhi-110016.

4. The Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
Silchar Region, Hospital Road,
P.0O. Silchar, District- Cachar,
Assam. . S ..Respondents

By Advocate Mr M.K. Majumdar, Standing Counsel, K.V.S.
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 ORDER(ORAL

SIVARAJAN. [. (V.C.)

The applicant is a Primary School Teacher working under

the respondents. He is aggrieved by the order dated 21.8.2001

(Annexure-}]) issued 'by the respondent No.3 and the order dated
23.9.2002 (Annexure-l) issued by the respondent No.4. By the
impugned orders a minor pen'alty of withholding of three grade
increments without cumulative effect was passed by thé respondent
No.3 and the same was vconfirme'd by the respondent No.4. The
apiolicant is vaggrieved. According to the applicant the respondent
Nos.3 and 4 did not comply with the procedhre provided under Rule
1% of CCS (CCA) Rules, 1965 and that the applicant was denied a.
reésonab}e opportunity of being heard by the Inquiry Officer and by

the other respondents.

2. A written statément is filed on behalf of the respondents

wherein the respondents sought to sustain the impugned orders.

3. | We have heard Mr A. Ahmed, learned counsel for the
applicant and Mr M.K. quumdar, learned counsel for the
respondents. Mr Ahmed submitted that the respondent No.3 had
issued memorandum of charges dated 4.8.2001 (Annexure-D), but the
necessary documents relied on therein were not enclosed. He
submitted that the applicant requested for copies of the dcncumeﬁts in

his representation dated 10.8.2001 (Annexure-E), but the respondents

'did not furnish the documents. He also submitted that the

respondents by communications dated 14.8.2001 (Anneﬁure-F) and

118.8.2001 (Annexure-G) granted only thrree days time for inspection of

" the documents and that though the applicant was present before the

v
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respondent No.3 the applicant was not allowed to- inspect the
documen_ts. Counsel further submits that without any further enquiry
the impugned order was passed. He also pointed out that the
Appellate Authority has passed a cryptic order upholding.the‘penalty
order. |
4. Mr M.K. Majumdar, learned counsel for the respondents,A
submits thaf: though opportunity was afférded to the applicant. to
inspect the documents he did not turn up. Counsel further submits
that the respondent No.3- Disciplin'ary Authority had considered all
the circumstances and he had only imposed a minor penalty of
withholding of three increments without cumulative effect. Counsel
submits that even if there‘ were technical lapses those were rectified
by the Appellate Authority by affording personal hearing to the
~applicant. The counsel also submits that the penalty was imposed on
the applicant only to maintain discipline in the school.
5. We have considered the rival submissions. It is necessary
to refer to the relevant dates. The Charge Memo was issued only on
4.8.2001. Admittedly, the documents relied on by the respondents did
not accompany the memorandum of¢ charges and statement of
imputations. The applicant had specifically requested in letter dated
10.8.2001for supply of the documents. The respondents instead of
furnishing the copies of the documents had enly asked the lapplicant
to inspéct the documents. According to the applicant though he had
approached the respondent No.3 on the date fixed, i.e. on 18.8.2001
he was not allowed to inspect the documents. We find that the
respondent No.3 without any further information to tﬁe applicant has |
straight away passed the impugned order. This makes it clear that the

procedural safeguards availablé to a délinquent official under Rule 16

iy



>

nkm

4

~of the CCS (CCA) Rules has not been complied with. Wé expected that

when the applicant has raised a serious objection to the Charge Memo
in his 4appeal memo (Annexure-K) ‘the Appellate -Authority would have
considered ‘the'_matter with reference to the ground urged: thereiﬁ.
Unfortunately, there is no reference to any of the grounds stated in
the épp‘eal mem';) énd the impugned order is passed in a cryptic
manner. We are totally dissatisfied in the way in which the respondent
No.3 has acted in the case of a teacher working under them. Since tﬁe
procedural safeguards- reasonablé opportunity has not been provided
with we set aside the 'impugned orders (Annexures- J & L) and direct
the responrdent's ‘to proceed with the enquiry, if they are so adviéed,
after supplying relevant copies of the documents. If the documents
sodght for by the applicant cannot be supplied he must be éllowéd to
peruse the relevant doc'umentsvand to take out extracts therefrom to

enable him to file his reply to the authority immediately.

6. The O.A. is disposed of as above. No costs.
( K. V. PRAHLADAN) - ( G. SIVARAJAN)

ADMINISTRATIVE MEMBER - VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATL ; ! "' 7w o
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(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATIONNO. 22% OF 2004.

BETWEEN

Shri Anil Kumar Shukla
... Applicant

-Versus-

The Conawismiaoriiri K

2 ollom
SMU&LM ol

... Respondents

\t/

LIST OF DATES AND SYNOPSIS:

Annexure-A is the photocopy of Office Order
No.KVN/Per/A K. Shukla/2000-01/4810-14 Dated 14-12-2000.

Annexure-B is the photocopy of Preliminary Inquiry Report
submitted on 18-12-2000 by the Inquiry Officer.

Amexure-C is the photocopy of letter dated 19-12-2000
addressed to the Respondent No.4 by the parent of Syed
Md.Maroof.

Amnexure-D is the photocopy of Memorandum
No.F.Per/A K.Shukla/K VN/2001-02/4431 Dated 04-08-2001.

Annexure-E is the photocopy of the Representation dated 10-08-
2001 filed before the Respondent No.3 by the Applicant.

Annexure-F is the photocopy Reference
No.F.Per/A K. Shukla/K VN/2001-02/4470 Dated 14-08-2001.

.-



Y

Annexure-G is the photocopy of letter
No.F Per/A X.Shukta/K VN/2001-02/P.B.219 Dated 18-08-2001.

&

Annexure-H is the photocopy of letter dated 18-08-2001.

\

Annexure- 1 1s the photocopy of the application Dated 20-08-
2001 filed by the Applicant before the Respondent No.3.

Annexure-] is the photocopy of Office  Order
No.F Per/A K_Shukla/KVN/2001-02/4486-89 Dated 21-08-2001.

———— e e i

AnnexxmK is the photocopy of Appeal filed by the Apphmnt on
29-08-2001 before the Appellate Authority.

Annexure-L is the photocopy of Order No.F.3-4/2002-KVS (SR)
11371-74 Dated 04-/23-09-2002.

This application is directed against the impugned Office Order
No. F.Per/A K Shukla/KVN/2001-02/4486-89 Dated 21-08-2001 issued
by the Respondent No.3 withholding of 3 (three) Grade increment
without commutative effect for three consecutive years dues in February
2002, February 2003 and February 2004 and also against the Appellate
order No.F.3-4/2002-KVS (SR) 11371-74 Dated 04/23-09-2002 issued
by the Respondeht NoJ4. ‘

RELIEF SOUGHT FOR:

That the Hon’ble Tribunal may be pleased to direct the
Respondents to set aside and quash the impugned Office Order No.
F Per/A K.Shukla/KVN/2001-02/4486-89 Dated 21-08-2001 issued by
the Respondent No.3 thhholdmg of 3 (three) Grade mcrement without

_commutative effect for_three consecutive years dues in February 2002,

February 2003 and February 2004 and also the Appellate order No.F.3-
4/2002-KVS (SR) 1137174 Dated 04/23-09-2002 issued by the
Respondent No.4 against the Applicant may be set aside and quashed.

To Pass any other relief or relieves to which the Applicant may
be entitled and as may be deem fit and proper by the Hon"ble Tribunal.

To pay the cost of the application.

O
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATL
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(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985) |
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ORIGINAL APPLICATION NO. OF 2004.
BETWEEN

Shri Anil Kumar Shukla,

Primary Teacher,

Kendriya Vidyalaya,

C.R.PF. Campus, Lerie Hill,

Kohima, Nagaland,

Pin-797001. ' |
... Applicant

-AND-

D The Commissioner,

Kendriya Vidyalaya Sangathan, 18,
Institutional Area, Saheed Jeet Singh
* Marg, New Delhi-110016.

2) The Joint Commissioner (Admn),
Kendriya Vidyalaya Sangathan, (Head
Quarter) 18, Institutional Area, Saheed Jeet

~ Singh Marg, New Delhi-110016. '

3)  Shri Vijay Bhatnagar, Ex. Principal,
Kendriya Vidyalaya, ON.G.C,, ’
Clo Commissioner, Kendriya Vidyalaya
Sangathan, 18, Institutional Area, Saheed
Jeet Singh Marg, New Delhi-110016.

~ 4)  The Assistant Commissioner,
Kendriya Vidyalaya Sangathan,

@g\“’%’\c
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Silchar Region, Hospital Road,
P.O.-Silchar, District-Cachar (Assam).

DETAILS OF THE APPLICATION PARTICULARS OF THE
ORDER AGAINST WHICH THE APPLICATION IS MADE:

This application is directed against the impugned Office Order
No. F.Per/A K Shukla/KVN/2001-02/4486-89 Dated 21-08-2001 issued
by the Respondent No.3 withholding of 3 (three) Grade increment
without commutative effect for three consecutive years dues in February
2002, February 2003 and February 2004 and also against the Appellate
order No.F.3-4/2002-KVS (SR) 11371-74 Dated 04/23-09-2002 issued
by the Respondent No.4.

JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal. |

LIMITATION:

" The Applicaht declares that the subject matter of the instant -
~ application is not within the limitation prescribed under Section 21 of the

Administrative Tribunal Act 1985 and hence MP.No. 156 of 2004 is
filed under section 5 of Limitation Act 1963 for condonation of delay in
filing the instant Original Application.

FACTS OF THE CASE:

Facts of the case in brief are given below:
4.1)  That your humble Applicant is a citizen of India and as such he is

ertitled to all rights and privileges guaranteed under the Constitution of

India.

4.2) That your Applicant begs to state that he is\working as a Primary

o / School Teacher of Kendriya Vidyalaya, C.R.PF. Campus, Lerie Hill

<L
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Kohima, Nagaland. He had Jomed in Kendriya deyalaya as a Primary

/ School Teacher on 01-11-1993.

4.3) That your Applicant begs to state that he has earlier served in
Kendriya Vidyalaya, Tuli (Nagaland), Kendriya Vidyalaya, Nazira and
Kendriya Vidyalaya, Satakha (Nagaland). During his posting at Nazira

/he Respondent No.3 issued an-  Office Order

No.KVN/Per/A K.Shukla/2000-01/4810-14 Dated -14-12-2000. It has
been stated in the Order that the Applicant “ Shri Anil Kumar Shukla,
PRT Wiﬂg coersive and corporal punishment amounting
to physical torture to the students of class Il and IV. On 12-12-2000
Shri Anil Kumar Shukla, PRT imposed corporal punishment to 4-5
students of class IV(A) implicating physical exertion of sitting and
standing for more than 100 times resulting to which one student Master
Debasis Biswas of class-IV (A) (of 9 years age) has been seriously

stiﬁ'eting and was compelled to undergo medical treatment causing

unavoidable inconvenience to the parents. His mother has reported today

“crying for seeking relief from the terror of the teacher. Now therefore
/ Shri Y.N.Yadav, PGT (Hindi) is hereby appointed as Inquiry Officer to

|

conduct preliminary inquiry taking necessary evidence. Shri
AN.Sharma, Headmaster will assist the Inquiry Officer. The inquiry
report is to be submitted latest by 16-12-2000.

Amnexure-A s the photocopy of Office  Order
No.KVN/Per/A.K.Shukla/2000-01/4810-14 Dated 14-12-2000.

4.4) That your Applicant begs to state that, before issuing the Office
Order Dated 14-12-2000 by the Respondent No.3, no show cause notice
was served to the Applicant regarding the so called allegation brought
against the Applicant. The Inquiry Officer submitted his Preliminary
Inquiry Report on 18-12-2000. In the said Preliminary Report in
conclusion it has been stated “ Since Shri Anil Kumar Shukia, PRT is

/ found guilty of deliberately imposing severe corporal punishment

|

resulting into temporary physical disability in students of class-IV (A), a
stem punitive action against such teacher is recommended”. It is worth to
mention here that the parent of Syed Md. Maroof, a student of Class-IV
(A) had complained before the Respondent No.4 on 19-12-2000 stz?ﬁng
that he was forcefully to compel to copy down a written statement



drafted by Y.N.Yadav, PGT (Inquiry Officer). The written statement
related to corporal punishment given to his son Syed Md. Maroof by
Mr.A K.Shukla, PRT, Nazira. This written statement is a vague one and
there is nothing of such a matter in relation with corporal punishinent.

Amnexure-B is the photocopy of Preliminary Inquiry Report
submitted on 18-12-2000 by the Inquiry Officer.

Annexure-C is the photooopy of letter dated 19-12-2000
addressed to the Respondent No.4 by the parent of Syed
Md.Maroof.

4.5)  That your Applicant begs to state that the Respondent No.3 vide
- his Memorandum No.F.Per/A K.Shukla/KVN/2001-02/4431 Dated 04-
/8—2001 proposed to take action against the Applicant under Rule 16 of
'CCS (CCA) Rules 1965. Article of 2(two) charges brought against the
Applicant. In the Article No.1 it has been stated that “Shri Anil Kumar
Shukla, while functioning as Primary Teacher at K.V.ONGC Nazira has
imposed severe corporal punishment to some sindents of class-IV (A) on
12-12-2000, resulting to which one student Master Debasis Biswas was
hospitalized and some parents lodged written complaints against the said
Shri Anil Kumar Shukla, PRT. This brutal act of the said Shri Anil
' Kumar Shukla is deliberately violation of the standing orders of KVS
. (HQ) N’efv / Delhi and the judgment of H:);H)le Supr;xile Court of India”.
Tn the Aticle No.2 it has been stated that * Shri Anil Kumar Shukla,
‘while functioning as PRT at K.V.ONGC Nazira has been writing his
own derogatory remarks and undesirable comments in the Vidyalaya
Order-book/peon book as detailed below: -

(a) On dated 03-11-2000 — In the Order book circulated by the
Principal. |

(®) On dated 14-12-2000 - In the Vidyalaya Peon-book.

(©) On dated 23-01-2001 ~ In the Supervision Diary maintained by

the Head Master. o |
(@ On dated 07-07-2001 - In the Order book circulated by the
Principal. |
(€) On dated 23-07-2001 — In the Order book circulated by the Head
Master. o



(f) On dated 01-08-2001 — In the Order book circulated by the Head
‘Master”.
Annexure-D is the photocopy of Memorandum
" NoF.Per/A K. Shukla/KVN/2001-02/4431 Dated 04-08-2001.

4.6) That your Applicant begs to state that on 10-08-2001 he filed a
Representation before the Respondent No.3 denying the all charges made
in Article 1 and 2 respectively and also requested him to supply the
documents relating to his complains and other listed documents as per
Amnexure-1. The Respondent No.3 vide his Reference
No.F.Per/A K.Shukla/K VN/2001-02/4470 Dated 14-08-2001 granted the
permission to the Applicant to inspect the relevant documents in
presence of Shri Y.N.Yadav, PGT Hindi, Shri A.N.Shrma Head Master

and Shri S.Ahmed UDC of this Vidyalaya in the Vidyalaya Office, in -

between 13:40 Hrs to 16:30 Hrs, either on 16-08-2001 or on 17-08-2001.

% Respondent No.3 vide his letter NoF.Per/AK Shukla/KVN/2001-

02/P.B.219 Dated 18-08-2001 directed the Applicant to inspect the

/ relevan_t documents between 13:40 Hrs to 16:30 Hrs on 18-08-2001 m

the Vidyalaya Office. Accordingly your Applicant came to the Vidyalaya
Office on 18-08-2001 but nobody'was there to provide him the relevant
documents for inspection. So on 18-08-2001 at 14:40 Hrs he submitted
an application to the Principal about the facts of non-inspection of
relevant documents. Your Applicant vide his application dated 20-08-

2001 complained before the Respondent No.3 that he was denied from’

inspection of relevant documents as such he could not file his proper and
effective Representation in his defence. He also prayed to supply the
listed and relevant documents to him and to grant him time to file his

“Representation in his defence. But surprisingly without hearing the

Applicant and also without going through proper procedure of inquiry

\/the Respondent No.3 vide his Order No.F.Per/A K.Shukla/KVN/2001-

02/4486-89 Dated 21-08-2001 imposed a minor penalty to the Applicant
under Rule 11 (iv) of CCS (CCA) Rules of WITH HOLDING OF
THREE GRADE INCREMENT WITHOUT COMMUTATIVE
EFFECT on the said Shri Anil Kumar Shukla, PRT with immediate
effect and the implication of the penalty will come into force for
withholding the future increments for three consecutive years dues in
February 2002 autt February 20032 "c}bw 2604 |

1



Annexure-E is the photocopy of the Representation dated 10-08-
2001 filed before the Respondent No.3 by the Applicant.
Anmnexure-F is . the photocopy Reference
No.F.Per/A K. Shukla/KVN/2001-02/4470 Dated 14-08-2001.

Annexure-G is the photocopy of letter
No.F.Per/A K.Shukla/KVN/2001-02/P.B.219 Dated 18-08-2001.

Annexure-H is the photocopy of letter dated 18-08-2001.

Annexure- I 1s the photocopy of the application Dated 20-08-
2001 filed by the Applicant before the Respondent No.3.

Annexure-J] is the photocopy of Office Onder
No.F.Per/A K_Shukla/K VN/2001-02/4486-89 Dated 21-08-2001.

4.7) That your Applicant begs to state that in spite of his application
dated 20-08-2001 requesting the Respondent No.3 to supply the relevant
documents including Preliminary Report with all annexure, the
Respondent No.3 pass an Ex-parte Order against the Applicant on the
very next day 1. e. on 21-08-2001 by wviolating all the norms and

—— T i o

ptocedures to be maintain by the Disciplinary Amhonty in case of
holding inquiry against the charge official.

4.8) That your Applicant begs to state that he filed an Appeal before
the Appellate Authority on 29-08-2001 i.e. the Respondent No.2 under
Rule 23 of CCS (Cé(A) Rules 1965 read with para-6 of the Appendix
XIX of Education Code for Kendriya Vidyalayas. But the Respondent
No.4 i.e. the Assistant Commissioner vide his Order No.F.3-4/2002-KVS
(SR) 11371-74 Dated 04—/23—09—2002 rejected the said Appeal and the
Applicant recelved the Rejecnon Order on 04-10-2002. As such finding
no other altematlve your Applxcant has been compelled to approach this
Hon’ble Tribunal for secking justice in this matter.

Amnexure-K is the photocopy of Appeal filed by the Applicant on
29-08-2001 before the Appellate Authority.

BT



Annexure-L is the photocopy of Order No.F.3-4/2002-KVS (SR)
11371-74 Dated 04-/23-09-2002.

4.9) That your Applicant begs to state that the Appellate Order which
was passed by the Respondent No.4 is a mechanical order and also

without going through the facts, documents and records of the case.

4.10) That your Applicant begs to state that the Respondents

particularly the Respondent No.3 has passed the impugned order dated

/ 21-08-2001 in a very casual and careless manner only to victimize the
Applicant for his personal grudge. It is to be stated that earlier also your
Applicant has approached this Hon’ble Tribunal by filing Original

] Application No.121 of 2001 against the impugned order of Dies-Non
passed by the same Respondent No.3 ie. Shri Vijay Bhatnagar,
Principal, KVS, ONGC, Nazira. The Hon’ble Tribunal set aside and
quashed the impugned orders of Dies-Non issued by the Respondent
No.3 i.e. Shri Vijay Bhatnagar, Principal, KVS, ONGC, Nazira against
the Applicant. As such the Respondent No.3 have deliberately and
willfully passed the impugned order dated 21-08-2001 only to malign the
career of the Applicant.

4.11) That your Applicant begs to state that action of the Respondents
are illegal, arbitrary, malafide and also not sustainable before the eye of

law as well as in facts. As such the impugned order dated 21-08-2001

passed by the Respondent No3 and also the Appellate Order dated
04/23-09-2002 passed by the Respondent No.4 are liable to be set aside
and quashed. ’

4.12) That your Applicant submits that he has got reason to believe that
the Respondents are resorting the colorable exercise of power.

4.13) That your Applicant submits that the action of the Respondents s
in violation of the fundamental rights guaranteed under the constitution
of India and also in violation of principles of natural justice.

4.14) That your Applicant submits that the action of the Respondents
by which the Applicant has been deprived of his legitimate Rights, 1s
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arbitrary. It is further stated that the Respondents have acted with a mala-
fide intention only to deprive the Applicant from his legitimate right.

4.15) That your Applicant submit that the Respondents have
deIiberately done serious injustice and put him into great mental trouble
and financial hardship to his entire poor family including his children by
withholding the future increment of the Applicant for three consecutive
years dues in February 2002, February 2003 and February 2004 and as

such the impugned orders are liable to be set aside and quashed.

'4.16) That your Applicant submits that the action of the Respondents is

highly illegal, improper, whimsical and arbitrary.

4.17) That in the facts and circumstances stated above, it is fit Case for
the Hon’ble Tribunal to interfere with to protect the rights and interests
of the Applicant. ‘

4.18) That this application is filed bona fide and for the interest of
justice. .

GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, due to the above reasons narrated in detail the action of
the Respondents is in prima facie illegal, mala fide, arbitrary and without
jurisdiction. Hence the impugned. Office Order No.
F.Per/A K .Shukla/KVN/2001-02/4486-89 Dated 21-08-2001 issued by
the Respondent No.3 withholding of 3 (three) Grade increment without
commutative effect and also the Appellate order No.F.3-4/2002-KVS
(SR) 11371-74 Dated 04/23-09-2002 issued by the Respondent No.4
against the Applicant may be set aside and quashed.

5.2) For that, the Respondents have passed the impugned order
against the Applicant by adopting backdoor tactic and also without
giving him any opportunity to defend him. Hence the impugned Office
Order No. F.Per/A.K.Shukla/KVN/2001-02/4486-89 Dated 21-08-2001
issued by the Respondent No.3 withholding of 3 (three) Grade increment

~ without commutative effect and also the Appellate order No.F.3-4/2002-

\.

‘&
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KVS (SR) 11371-74 Dated 04/23-09-2002 issued by the Respondent
No.4 against the Applicant may be set aside and quashed.

5.3) For that, due to unknown reasons the Respondents did not

ﬁupplied the relevant documents to the Applicant to verify the alleged

documents. Hence the impugned Office Order No.
F.Per/A K.Shukla/KVN/2001-02/4486-89 Dated 21-08-2001 issued by
the Respohdent No.3 withholding of 3 (three) Grade increment vﬁthout
commutative effect and also the Appellate order No.F.3-4/2002-KVS
(SR) 11371-74 Dated 04/23-09-2002 issued by the Respondent No.4
agéinﬁt the Applicant may be set aside and quashed.

54) ~ For that, the Respondents passed an Ex-parte order against the

Applicant without conducting proper inquiry. Hence the impugned
Office Order No. F.Per/A K.Shukla/KVN/2001-02/4486-89 Dated 21-
08-2001 issued by the Respondent No.3 withholding of 3 (three) Grade
increment without commutative effect and also the Appellate order
No.F.3-4/2002KVS (SR) 11371-74 Dated 04/23-09-2002 issued by the
Respondent No.4 against the Applicant may be set aside and quashed.

5.5) For that, the Disciplinary Authority without applying their mind
passed an impugned order on the very next day when the Applicant
requested the Authority concerned to supply the relevant documents.
Hence the impugned Office Order No. F.Per/A K.Shukla/KVN/2001-
02/4486-89 Dated 21-08-2001 issued by the Respondent No.3
withholding of 3 (three) Grade increment without commutative effect
and also the Appellate order No.F.3-4/2002-KVS (SR) 11371-74 Dated
04/23-09-2002 issued by the Respondent No.4 against the Applicant may

- be set aside and quashed.

5.6) For that, the Respondents particularly the Respondent No.3 on
personal grudge passed the impugned order by throwing all the norms
and procedures to be maintain by a DRMTAmhorﬁy Hence the
mxpugned Office Order No. F.Per/A K Shukla/KVN/2001-02/4486-89
Dated 21-08-2001 issued by the Respondent No.3 withholding of 3
(three) Grade increment without commutative eﬁ'eci and also .the

Appellate order No.F.3-4/2002-KVS (SR) 11371-74 Dated 04/23-09-
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2002 issued by the Respondent No.4 against the Applicant may be set
aside and quashed. : ' '

5.7) For that, earlier also the same Respondent No.3 has passed the
Order of Dies-Non against the Applicant without following any
procedure on personal grudge and which was set aside by this Hon’ble
Tribunal.  Hence  the impugned = Office  Order  No.
F.Per/A K.Shukla/KVN/2001-02/4486-89 Dated 21-08-2001 issued by
the Respondent No.3 withholding of 3 (three) Grade increment without
commutative effect and also the Appellate order No.F.3-4/2002-KVS

(SR) 11371-74 Dated 04/23-09-2002 issued by the Respondent No.4

against the Applicant may be set aside and quashed.

5.8) For that, the Respondents have totally violated the principle of
Natural Justice in the instant case, Hence the impugned Office Order No.
F Per/A K.Shukla/KVN/2001-02/4486-89 Dated 21-08-2001 issued by
the Respondent No.3 withholding of 3 (three) Grade increment without
commutative effect and also the Appellate order No.F.3-422002-KVS
(SR) 1137174 Dated 04/23-09-2002 issued by the Respondent No.4
agamst the Applicant may be set aside and quashed.

5.9) For that, the Respondents have violated the Article 14,16 & 21 of
the Constitution of India. Hence the impugned Office Order No.
F.Per/A K. Shukla/KVN/2001-02/4486-89 Dated 21-08-2001 issued by
the Respondent No.3 withholding of 3 (three) Grade increment without
commutative effect and also the Appellate order No.F.3-4/2002-KVS
(SR) 11371-74 Dated 04/23-09-2002 issued by the Respondent No.4
against the Applicant may be set aside and quashed.

5.10) For that, the action of the Respondents is arbitrary, mala-fide and

discriminatory with an ill motive.

5.11) For that, in any view of the matter the action of the Respondents

are not sustainable in the eye of law as well as fact.

"The Applicant craves leave of this Hon’ble Tribunal advance
further grounds the time of hearing of this instant application.
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DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and remedy
available to the applicant except the invoking the jurisdiction of this
Hon’ble Tribunal undet Section 19 of the Administrative Tribunal Act,
1985. | -

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

That the Applicant further declares that he has not filed any
application, writ petition or suit in respect of the subject matter of the
instant application before any other court, authority, nor any such
application, writ petition of suit is pending before any of them.

RELIEF SOUGHT FOR:

Under the facts and circumstances stated
above the Applicant most respectfully prayed that
Your Lordship may be pleased to admit this
application, call for the records of the case, issue
notices to the Respondents as to why the relief and
relieves sought for the Applicant may not be
granted and after hearing the parties may be
pleased to direct the Respondents to give the
following relieves.

8.1) That the Hon’ble Tribunal may be pleased to direct the
Respondents to set aside and quash the impugned Office Order
No. F.Per/A.K.Shukla/KVN/2001-02/4486-89 Dated 21-08-2001
issued by the Respondcnt No.3 w1thholdmg of 3 (three) Grade

A A s

increment without commutauve eﬁ'ect for three consecutive years

I e

dues n , February 2002, February 2003 and February 2004 and
also the Appellate order No.F.3-4/2002-KVS (SR) 11371-74
Dated 04/23-09-2002 issued by the Respondent No.4 against the
Applicant may be set aside and 'quzashed.
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Hon’ble Tribunal.

83) To pay the cost of the application.

9 INTERIM ORDER PRAYED FOR:

At this stage the Applicaxit prays no interim order.

~ 10)  Application is filed through Advocate.

11) . Particulars of LP.O.:

IPO.No. 2@ & 1/ 5Hhl
Dateof Issue > ¢ /75 /0 4

Issued from

Payable at

12) LIST OF ENCLOSURES:
As stated above.

82) To Pass any other relief or telieves to which the Applicant
may be entitled and as may be deem fit and proper by the

Verificatien.......
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-VERIFICATION-

[ Shri Anil Kumar Shukla, Primary Teacher, Kendriya
Vidyalaya, CR.P.F. Campus, Lerie Hill, Kohima, Nagaland, Pin-797001 do
hereby solemnly verify that the statements made in paragraph nos. &), &2, 471,
G, C\.\o/ ¢-\\ are true to my knowledge, those made in paragraph
nos. (3, L"‘vq'sf("(‘/("%/ are being matters of records are
true to my information derived there from which [ believe to be true and
those made in paragraph 5 are true to my legal advice and rests are my
humble submissions before this Hon’ble Tribunal. I have not suppr‘eésed any
material facts.

And I sign this verification on this the \e¥day of Dep e 8L
Guwabhati. "

Aol Kunwon 1y g,
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KEND RIYA VIDYALAYA — W
| ONGC Nazira, Dist-Sibsagar

~f- B 152232 (DO T)
" . c}:uré\llﬂ feramea 21041 (ONGC)
a}frmrrﬁ?ﬁ, i, TR - 785685 ( 3TETH )

~ 2. e KV/ Per/ Ky Ko Shuk10/2000-01/ 4 @yv- \ Date. 14,12, 2000

o 8 . . .
A § . .. OFFICE__ORDER_

It has boon reported to the undorsigned by
Pt gome of the pruent., thet Sri’ Antl Kumor Shukla,PRT is in hobit of

imposing coersive ond corporol puni.,hment amounting to phys ic“l
tortura to the gtudonts of clasg III and IV.

on 12 12,2000 Sri Anil Kumoar. Shuklo, Pn’i’
imposed corpornl punishment to 4=5 students of class-IV(A) impli-
cting physical exertion of sitting and standing for more than 100
times resulting to which one student Moster Dobasis Biswas of
class=IV(A) (of 9 yooars age) hosg bocen seriously suffering oand woas
compellaed to undergo modical troatmont ctiusing unavoildablo
Inaonvenloncon Lo Ll porontn. Mas mobher hog reportoed toedoy
erylng for gooltding relicef from Lhio Lorror of Glus shelysir,
| _ How thercfore Ori Y.il.Yodov, PO (Urdi) 45
hereby appointed as Inguiry Officer to conduct proliminary inguiry

o - - T Q 1t - P T BT SN B
taking nocessary ovidences. Sri ALMN.Sharmo, Ieadmaster will assist

P ¥4

’
-t

the Inquiry Officcr., The inquiry report is to be ﬂubmittcd latest

by 16.12.2000, : ~——

&J — 3
- _ ) ( Vijoy Bhotnogor )~
L:ﬂbbi QUVH WJﬂL{ p*&wa}kfn XLLP. =Principal

Copy to -

1. The Chairmon,V.M.C. K.V.ONGC Hoziro.

2. The Asstt. Commissioner,KVS(SR).

3. Sri Y.N.Yodav, PGT(Bindi), K.V.0NGC Nozira.
I, ori AN, Sharma Ho'vdmostcr K.V.ONGC Nozira,

.\,/'3. Sri, Ani'l l{umnr ulmlcla,Pn'.I‘, KoV.ONGU Hnzira. . Q
Ga .ﬁ.‘u rgontl 1LLo.
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FEPORT _ON_ PRILIAINARY INQUIRY e

Tuxt of Inquiry sl vide office ordor Ho.KVIi/Far/A. K, .
Shukln/2000-01/1+810-11+ dated 14,12,2000 I, sri ¥_."i_.51.mdnv,PGT(H%:x,}3;M b
have beon appointed og Inquiry Officor alonwitkz.{gf‘s;'i A.H.Sm, ,ﬂ,‘! ; "
Hetdmastor ag an assistant regording 1n1‘].1ction,}qf corporal pund -yl i

shmont to tho studonts of class-IV(A) by Sri Anili Kupar Shuqu,;.h?"'-'):'

+ LN ;‘

. +PRT, K.V.ONGC Nazira on 12.12.2000 in 6th poriod;‘..‘::"ji’g;' " :"r-'i,--l l]"

‘ FROCEIDING OF__TIZ__TiQUIRY Hi i

Myself os an Inquiry Offfcor and sn::;’f'{x.N.Sharmg,'lp 4.1

mastor gtarted tnking avidoncag ang stotorontg orrtm ut'uqo?ta;/jé_f:{"'-

' guardians in the following 56 quenco :- f " ;3'-','.2:‘;)

1.The mother of Mastar Ieb2shish Biswas of clnas-Dl(A)'.,

came to gchool to lodge o complaint against Sri'Anil Kumar' Shukl.q;'

: S PRT about imposing physical Punishment to her son‘op 12.12.2000 - ’
' : by asking him for gyt Sit-ups for mare thop 100 ' timo g, Sho gtatod -
; ' . "that her gon Iobashish Biswes roaching hom started erying dug'te '

L ~ - 80VOTa unboareblo pain in both tig legs. Hawving Yon ngkod tho'

" Tedgon tbout the P2in Dodbgshish rovealed that Sri Anil Kumar Shukla

iyl ey

e o e —— S,
R e i g e R Y

-3 atuls

NI
o
i TN
o

i
!
i
.

Up.for over hundred timgs 83 0 regsult of which tho child wla unablo
© to walk nor atend stondily, Imodiat;oly the mothar took him to the

noarst Dlspengary at Geloky . The Modical offfcor pregcribed som
medicines ang cadvised to. coasult tio Physicic

Nazira, -0n-14th- Docomber H23tor Debrghigh

hospital,nazirq fnd was givon propor treatment artgy trough, ;i )
I Oxamination, : s e

vt - The mother of Dobashish wag crying liborally Qs hor gon-
WQs not able to gtang Properly, sit comfortably de ynly atondyly,
Subsaquently father of Debaghigh, Shrq P.K.

Biswas, lbad Constable
C.I.S.F. lodged o written complaint dated 14.12,2000 of the incidont,

n glip arg mdrkod ag uurxurg
Nazira caho to
complaint that his gon g, Wilson
2 30vore physical Pudshment on 12th

2. Dr, S..T.Mnston,Dy.Supdt.Enghnor,ONGC,
school on 14.12,2000 ang submi ttod g

Promod of clags Iv(a) was give
| X | Docombor,ak by tgking to mike

3¢ G gtudonty of clagg 1v (A) woro agkeg nbout thy fn¢fe

dont and thoy had submitted tipgp writton statomonts confirming thg

imposition of 5eVere physieal Purlshment whareby Magtop Shilnag tyn

BAgehd (IV~A) has gubmg g roq Ehot he did not comp o 11.12.2000, H1"-
-\_\ there forg he could not bring his bome work on 12.12,2000, Dosp:_l.t;ow

this ho wag asked to mokp sit-up for 100 timog and t{11 today mg is
3 having ptin in hig legs. The stotoment i3 markeq a3 annoxurg 5.
\.\ ’ : o~ a v

\ _ &\,.(\',.x\w/
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a1l are telling lic.The written statcment is marked os

' of-ﬁ.hc

i studcnt as well

g _ ".'-\“) ('?9
Page s 2

Mostor 3.4ilgon Promod of IV(A) also submitted thit he wdg
also asked to moke sit-ups for 100 timcs ond h"ving ptin till tod"y.
The stotemcnt 1s merked as anncxure 6.

iss Pallavi Bhuy".l and Miss Anuradha B'*.runh , tIe cl:"‘

punishment. &ven thoy roiterated that the similx\r,pwliahmcnt m H
glven .tn Syed Md.Moruf on 14.12.2000.The written! st"tomcat:s mmf gl
marked as annexuro 7 ond 8. .," . i i

I, Master Sycd Md.Maruf wes acked avout! }thc 1ncidcnt7”1" d

algo asubmitted higs writton statoment eonfirming ‘hhc physicnl pun
hnont awnrded to him by 3ri AnL) Kumnr Shuklo, PM‘ by nokinui h,tq‘pq il
molke giteups for 100 times,. YWritton stoteouent 10 markcd ag nnn'o‘xuro Dt

v ' . {

5. Sri Aall Kumor Shukle,PAT wag called on 16.12.2000 in tha - _ i

room of the kbddmester and wes asked about tho incident. Inttially ' '

he refused to give anything in writing and tsked for scven d:‘.ys" time.
Tle gravity of of the situntion whs cxplained to him ond thereafter
ho hos given his written gstatament accepting of imposing corporal ..

- puilghmont i.¢. sit-ups for five or ton timcs. When ho wag told,nbnizt;

the written compleints ond documentory evidences of imposing physical

punishment of sit-ups for more thon hundred times, thon ho gaid ‘thot

cnnexure 10.

FINDINGS 07 TH: TNAUIRY : 3f' B
_'1}’11:_0_1_‘_3‘0}.13 throuzh all the written and vorbal statoments
students and guardions and having scen the condition nf tho
students personally it has been ostablished thot Sri Anil Kur:m‘ -
Shukla, PRT hag severaly punished the studeats by cgking them to |
moke sit-ups for more than 100 timcg. Two studonts worc complaining
about the pain in their g thigha and legs even after two dnya',o}-
imposing tho punishmont, whoreas Master Debashish Biswag &g aboutcw e
t111 todny 1.0, 18.12.2000, ‘ Co

' The comdition of the parcnts and wd that of the victimg
were vary pathatic ond the ineident heg ercated a panic nmong tha
@5 parents.ioreover, this incident hes brought o
bad n\.mc for thc schaol ng the Doctors nnd pationts wniting in tho

hogpital started t.:*lking "dverso dbout the schonl and the inci;dom;.
OPINIQN

i

- oy - —-‘-n-q.-.-.--

During l'mc 0a¢ year the vidyalayn has build up itsg prostigioua
imoge in the socicty duc to various imovative “approacheg «nd ac'\.dcmic - :
persuits.The community of 0ii3C ad tho civilians have mporzod t‘nith in ;!{3-
the teaching learning proccas of the vidyclnya in cnmpnrioion t;o Dol ;
Public School Hazire, At guch & |

ch o s sthge , tho 1ncidcnt of cnrpo -
hment .will certoinly do m"gc:‘:)“ }t:hc vidyaloaya, Alt;hOugh scv:‘iﬁiagci.uqutf | o
mentl eirchlars and recent decisiong of Honourable High Court ’bclhi ¥
°re in the knowledge of the teachers, the fzposition of physical Coe
puiishment tn the young children of

B ey
such o tcndcr Qgc omountg to bc '
very offensive and co.ldcm'*bﬂ:: '
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CONCLUSION 1
inbadndaladad ;u‘l.‘
Since Sri Anil Kumar Shukle,PRL ig fouiﬂLguilty ‘
doliberately impnsing severe corporal puaishmcnﬂ“ﬂ‘

csulting into tcmporﬁry physicol dlgnbility iﬁu fi,
studcntu of class-IV(A) , & stern puaitivc hction i
agoinst such teacher is recommended. . i
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KENDRIYA VIDYALAYA, ONGC, NAZIRA
| a%"_ip‘q Pd@ﬂ?&lt aﬁ Uq \.ﬁﬁ {—ﬂ q]k\ﬁﬂ' Phone 52232

- , . . ) EPABX 21041(0)
P.O. Nazira, Distt. Sivasagar (Assam) Pin- 785685 22041(R)

..........................................................................................................................

No.F.Per/A K. Shukla/ICVN/2001-02/ 4 Ly 5\ Date :- 04‘—8-2001

MEMORANDUM

Shri Anil Kumar Shukla  (Designation) Primary Teacher (Oflicc in
which working) Kendriya Vidyalaya, ONGC Nazira, is hereby informed that it is
proposed to take action against him under Rule 16 of CCS (CCA) Rules, 1965, A
stalement of the imputations of misconduct or misbehaviour on which action is
proposed to be taken as mentioned above is enclosed.

2. Shri Anil Kumar Shukla i herehy given an opportunily to mako
such representation as he may wish to make against the proposal.

3. If Shei Anil Kumar Shukla fails to submit his representation within
10(Ten) days of the reccipt of this Memorandum, it will be presumed that he has no

representation to make and orders will be liable to be passed against Shri Anil Kumar
Shukla ex parte.

4. The receipt of the Memorandum should be acknowlcdged by Shri

Anil Kumar Shulka,
%

—_—
( VIJAY BHATNAGAR)
l’l?ncipa],
Frendiiya Vf?(\"”m‘,‘ﬂ l“il'/il'q’l,
To, ondiiyu Vidyulays
Shri Anil Kumar Shukla, Hasite,
Primary T'eacher,
KoY. QNG Navira,

......................
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KENDRIYA VIDY ALAYA, ONGC, NAZIRA

B e anw s W) AT phone 52232

_ EPABX 21041(0)
P.O. Nazira, Distt. Sivasagar (Assam) Pin- 785685 22041(R)

.........................................................................................................................

ANNEXURE - 1

© Slatement of imputations of misconduct or misbehaviour on which
' action i3 proposed to be f{aken against Shri Anil Kumar Shukla, Primary feacher,
” - K\V.ONGC  Nazira being  cenclosed alongwith  he Mcemorandum
i No.F.Per/A.K.Shukla/KVN/2001-02/4431 dated 04.8.200] .

, Article— 1. That the said Shr Anil Kumar Shukla, while functionin

l ‘ tcacher at K.V.ONGC Nazra has imposcd

i some students of class-IV(A) on 12.12.2000, resulting to which on¢ student
! : Master Debashish Biswas was hospitalized and some parents lodged written
; complaints against the said Shyi Anil Kumar Shukla, PRT. Thig brutal act of
; the said Shri Anil Kumar Shukla is deliberate violation of the standing orders

of KVS(HQ) New Delhi and the judgement of on'ble Supreme Court of
India,

g as Primary
scvere’ corporal punishment to

Actele =2, Ihat the sl Shei Andl Foomay vhulda, while fometlondng ay 111wt
K.V. ONGC Nazita has. been writing his own deropatory remarks  and

undesirablo comments in (he Vidyalaya Order-book/peon book as detailed *
below:- B

(a) On dated 03,11.2000 - In the Order book circulated by the Principal.»
b) On dated 14.12.2000 - In the Vidyalaya Peon-book.
£¢) On dated 23.01.2001 -
Master.
(d) On dated 07.07,2001 - In the Qrder book cireulaied by the 1
A6) On duted 23.07.200] - Inthe Order buok cireu
. (1) On dated 01.08.2001 - In the Order book

In the supervision Diary maintained by the Head -
Hineipal,

lated by the Head Master.,
circulated by the Head Master,

U™

< )
—
(VIJAY BHATNAGAR)
RS :

Wealpal Principal,

7 e .I' /, " e

l“”Le“x\dl1>n”l.\rl.';‘.‘)myN.l/,s;,|
Hesio.
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To
fhe Principal,

K.V., ONGCL,
Nazira (Assam) .

Date: 10.08.2001

SubjJeat: -~ Representatlon Ln connoction with ynqr'
Memoranduin No. P.Per/A.K.8hakla/KVH/2001~04/
443) datad 04.08.,2001.

Reference: - Your Memorandum‘No. F.per/A.K.Shukla/kRVN/
2001~02 /4431 dated 04.08.2001.

»

Most respectfully and humbly the applicant
Gtates before your goodself as follows ;-

.

1) Phaty Mejorandum dated 4,00 ,2000 has Inaen He), yad
upon the applicant wherein para-2 the applicant had been
given an opportunity to make a representation against the
articles of charges. ’

2)- That in para-3 of the said Memorandum dated

4,08.2001 the applicant has been given 10 (ten) days y

time Lrom the date of receipt of the said Memorandum
Lo make a representation agailnst the said proposal under
Rule 16 of CC3 (cCa) Rules 1965,

3) That the applicant hunbly states that neither
the copies of the complaints,standing orders of XVS(HB)
New Delhi, the judgement of Hon'ble Supremc Court of
India, other listed documents as per Annexture-I of the
sald Memorandum has been suplied nor annexed‘with the
said Memorandum and as such your humble applicant is
prevented'to file a proper and effective repregentation
in his defence. ‘

4) That the applicant huably submits and states
that as an abundant caution he hercby categorically

" denies all the allegations levelled against him in

Article 1 and 2 respectively.

There fore it is humbly prayed that

your goodself would be pleasced to supply

the coplans of Lhe dociunents o bo

relied upon to prove the caid allega-

tdons mentioned in o acticle L oand 2

0 ; Conlbel, 72,
g

o eombiernnd
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respectively of the saild memorandum
dated 4.8.2001

And

further, it 1s also prayed that your
goodself would 'be pléased to grant

60 (Sixty) éays time from the date of
receipt of the documents as refered to
above to the applicant to submit a
proper and effective representation

in defence. '

And

FPurther, 4t in also prayed that your
goodsalff would also ba pPleasad to drap
the saild proposal if any, against the
P ' ‘ : ) _applicant for the interest of ‘justice.

©And for this act of kindness, the applieant is duty bound
and shall ever prayi@%

o

!
. S :
1o ‘ - Copy to :=- Signature of applicant,
S 1L assistant Commiss ioner, / N
o : K.¥.S., Silchar Region, »&wﬁk
o : o (Assam) .

e : ( Anil Kumnar bhukln )
ST e 2., Chairman, V.M,.C.,

K.V., ONGC, Nazira. P.R.T,
; K.V., ONGC, Nazira\ (Aaamu) .

A il . - - bewh,
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KENDRIYA VIDYALAYA 2
| ONGC Nazira, Dist-Sibsagar
o 52232 (o)
or;aﬂ %m 21041 (onac)

3T T St faRT, faen-Rremnr - 785645 ( 3TATY )

B ST ' : e - B e
. ﬁfﬁ(b:ﬁPcm\.K.Slumm/ﬁ:\/N/zoo1nt.):?./.f-’;/.,-.yo Dale - 14.8,2001
To ' .
L Shei Anil Kumar Shukla,
Primary 1eacher, ,
Kendriya Vidyalaya
Voo " Nazita, .

Sub:- Memorandum No.F.l.’cr/A.K.Shukla/KVN?Z(JO'l-()2/4431 dated 04.8.2001, .

L Tam o acknowledge your representation dated 10.8.2001, sen by Registered post on
‘ 13.8.2001 and received in this Office on 14.8.2001 in response to the above referred
Memorandum, -

2. Regarding para 3 of your representation,  you e wel aware of" Oflice Order

N().I(VN/])C;‘/A.I{.Shuklu/20()1-02/48 10-14 dated 14.12.2000, since the copy of the same
, was also been reccived by you through Peon Book, vide SI.No 98 on dated 14.12.2000),
e whereby Sri Y.N.Yadav, PGT (Hindi) was appointed ag Inquiry Officer alongwith Sy
: . " AN.Sharma, Hoad Master' as an Assistant (o conduct the preliminary inquiry. During the
process of inquiry you have admitted ip Your wrilten slatement dageq 16.12.2000,
submitted to (he inquiry officer, for imposing punishment to the students, During (lrat
inquiry you have already inspecied ajj the relevang complaints and supporting relevang
documents, Regarding article-n of the statement of imputation of misconduct, {he
undersigned e, disoiplinary authority does not dee it necessary 1o conduct any inquiry,
<L since (he derogatory. remarks and undesirab]e comments have been writien by you in the
: ' Vidyalaya ogder book and/ or iy peon book, which are the sulficient docun')cntm'_y
cvidences to take cognizance of your habit of commitling intentional and deliberate acis of

misconduct, :
3. Regarding Para 4 of your said representation, (he undersigned being the disciplinary
authority, grant you the permission (o inspeet the relevig documents i presence of Sty
Y.N.Yadav Pep Hindi, Shy AN.Sharma Fead Master and Shyi g, Ahmed UDC of (hig
‘ vidyalaya i {he Vidyalaya Oflice, in between 1340 Tes 10 1630 s, cither on 16.8.2001
r oron 17.8,2001, Lailing which it wij be presumed (g Youare not inleresied 7o inspect the
relevan| documents and the hecessary aclion would iy tiken up accordingly by [l
~ disciplinary authority ag per (he Provisions of the (' (CCA)Y Rules 1905, Morcover if jy
to inform you tha there iy no PEOVISTON in (. (e (CCA) Rulen 1964 A0 grant slsty dayy
i, Vhorafore YOUr request n (his concern can not e aceepled, Abowve g1y YOour requesd

for dropping the said praposal also can bi-aceeded (o, becase sulficien documentary

evidenees in Suppart of the chargey leveled | arg against you

..... ~
C s

Loy
(VLIAY BII/\']'I\U\(JAR) [ .
TeTnatfing Principal,
YoV, idnely s

e

0o

- Fal e
R
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KENDRIYA V'ID'YALAYA, ONCIC, NAZIRA
e fereney 3 T AL W oAl B s

LEPABX 2104 1(0) ‘
P.O. Nazira, Distt. Sivasagar (Assam) Pin- 785685 2204 1(R)

----------------------------------------------------------------------------------------------------------------------------------

No.F.Per/A XK. Shukla/KKVN/2001-02/ 2, (). 2 /(-? Date :- 18.8.2001

o
sShri Anil Kumar Shukla,
Pry Teacher, ’
K.V. ONGC Nazira.

B - 1. This Office acknowledge the receipt of your letter dated 16.8.2001, in response 1o this
PR A - Office letier No.I7.Per/A K. Shukla/KCVN/2001-02/4470 dated 14.8.2001.

to

It is understood that you are not interested (o inspeet the relevant documents since you
did not come to inspeet the record neither on 16.8.2001 nor on 17.8.2001, at the
speeific time, dale and place.

However, keeping a liberal view and to provide one more reasonable oppottunity 1o
‘_ you, the undersigned being the competent authority has decided 10 extend one more
day i.c. 18.8.2001 for inspection of the relevant documents, If you are really interested
to inspect the relevant documents, you muy do so, betsveen 13.40 hrs (o 16.30 hrs on
18.8.2001 in the Vidyalaya Office, failing which it will B¢ presumed that your
intention is not bonafied and you are exhibiling a non co-operative aftitude. Therefore
no more opportunity will be provided to you and the action is accordance {o e extant
provisions of CCS(CCA) Rule,1965 will be (aken against you,

| O

o (5 S
( VIJAY BHATNAGAR )

De19y 0§
iy PrinCipal,

. | Kendriyh Vidyalaya Nazisa
Tl st . 1,‘éh‘a“}.’ \iaRalte i
i ) \ PAnd)itte

.......................
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To,

The Principal,

K.V., ONGCL,
'NaZLra.(Aesam).

¥
v
%
. ‘ 3 .
Subject ;.. ~Inspaction of the relevant and listed documgnts 9,
regarding, §
‘ : ' <
<
Referance ;- |, Vide your Memp dated 4.8,2001]. gi
| 2. Vide my representation dated 10.8.2001., -
3.  Vide your Of fice letter No. 4470 dated 14.8.2001. T?
| : 4. Vide y representat ion dated;l6.8.2001. Q&

5« Vide your OffLca lottay Pelde 207 dated 16.0.2001,
6. Vide your Offico lottey P.B. 219 dated 18.8.,2001,
Vide jmy *epresentat ion dated 53.8.2001,

)';" ,‘,wv.. ' ) [

.. Slr,\ : o B L

W N
" < -
AR ¢ e Y 5y,

. wastwhumbly and XaSpect fully,tba
and otatos ge follows ;.
L,

epplicont eubmitg

That pursyaneg to your Mame dated 4486,2004, the

 applicant vidg biS‘erreSentation dated 10.8.2001 requastad

to supply the Copies of thg docunants to be rely

cd upon by
. )t‘&ej.g,e;;mm\t{‘K.v,Nazua)to Prove the allegations agafnst
._‘_'%gé%ﬁzgfand the same Was - acknowledgad vide latter dated 1448.2001
:undar refarance, \
;k”? L
”é,;

14.8.2001, the applicant res
Inquiry Of ficer namely Sri, Y.N.Yadav ,
SrL.A,N.sharma » Head Mastap ete,, ctonducted the Leliminapy
",l‘:\\*\.\}/ Al a [7‘30'\\ ¥4 “"g W i ‘\-fﬁ v Canst Onad Al . AfyU at R o P eanll,)
L;fenquirg\and Compelled the applicant to gjvy

@ a Written Statenentkgyﬂ“’/
- forcibly unde

to the S.D.pr,0,
«03.01 alongwith thae reference
of 16/12/2000 . It is furthoy

O383uL atin ayy elonad confydant

% ‘\
-

Nazira by Ragd, Post on dated 23
Of Police towards tpe incidenca

statod that tho Le0. and laign

f
I
;
|
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and works on the dictation of the concerned authority and as

such the épplicant has a reason to believe that be cannot get

-

Ic

justice from such 1,0. and his assistants during the coursa
of enquiny‘and thé:efore the applicant files objections

regdbding their appdintnmnts etc., on the ground of “personal ~
: _ ’
blasness" and vested interestst

Further, it is also stated
that the abplicéht was pravantad to crosg . axanine thoe

LaA :S’("l/., L. (

ts
A

»
[}

cohpléinants'és wall as students to disprove the allegations

aﬁd"éafSuch?thefe has been total denial of principle of natural -

Al

.juStica'by the way of not prévlding the raeasonable opportunity

to‘the'aaplicant to defeqd thelallegatlons.

PRV &t

3. That vide a letter dated 16

+8.2001, the applicant
ref uilod t he allegations

made in lettayr dated 14,3.2001 and -

wherein para = 2 totally denied the allegations, It 1s fyrthep

bova that if
extend 15 days

o Please supply the C.T.C coples
of the documents but curiousiy enough

this regaxd,

*stated in paré ~ 3 of the letter as referrad to a
relevant  documents are volumlnous , then pPleasa
time for inspaction and if not

no action was taken inp

4+ - That vide a letter dated 18.8.2001 the applicant was
o Anformad (

T Pleasa refer para -3 of letter dated 18.8.2001) for
o ~ the inspaction of relevant documents

during 1340 hrs to 163o-hrs
In tho Vidyalayq of fice op 18.3.2001.

e

Y e s S~ 2
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‘*ﬁ oy o

.u’-‘ !
as such the denial of tho Lnspaction of the relevant dQCUWﬁnL
has pravented the applicant to file his progen and affactive
repramentatlon-in his defenca, and therefore, thexo 15 a total

denial of principle of natuxalbjustlce. ' T

t4
LTV SUN VL S

| ; 6. That the applicent respectfubly submits and states that, ij
it is crystal clear that there 1s no relevant documants/complaingg"
against the epplicent and Lf any, these are engingered documents
and prapazad and Labyicotad back buhind the applicant end ae

/<(.- FIVLY

| s uch Lhay can not sustaln in the eye of law, and therefore the

entlxe proceading Ls liable to be set aside and Quashed en thhs <
gnound alona,

7o That the applicent £iles this representatfion bonaf 1de
. . fon t he Lntereat of Justice,

L N

It 35 therefore, praved that
your gaodself wouli.bikgleifgg to
Supply the said 3£nked and relevant
docunmants kncluding the Prollminary
Inquiry Report with all Annexures
ln the absence of which the applicant -
i fully prajudicad to file his

. affective and pPromr reprasantatisn
in his defance. |

e AND o
Further, it & alse pLayed
that-your goodself would be bleasad
to qrant him €O days time from tho
dato of recﬁép& of the documents as
refoarrad to abyve,
- MND o

Further, 1t 35 once again

G

L L. TR K |
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v

prayed that your andself may
ba kind enough to drop the
praposal Lf any Qt this stage

( s }/\?\,\ Ada
itsalf fmﬁ tnu Loterest of Justica,

w AND -
Further it is also praled fof
: ' wowl d }\0
( : that your goodself pleased to

Pass no final Order till the
submission of the represent atipn
In defence aftar Supply of the

documents ,

| = AND -
Further, 1t 15 also prayad
that your goodsalf would aléo ba
- pleased to conduct fyee, falr ang
fusi enqulry into the allegations

levelled egains{ the applicaent,

Sianat ure of thewnpplicant

\-\S G V()\
AT n
A gu s
N Copy to:- . ( Anil Kumar’Shukla),
le Tha Assistant Commis sioner, PRT,
KaVaSe, Sbllchar Reglon., KoV, ONGCL, Nazira,
‘ (Aszam)
2, The Chairman,
V.M.C, »
K.V, ONGCL, Nazira,
for kind information ang n/a,
: ”I m‘ H'U [ I‘;U]U‘D’ Tiy; 3 r"?'
S "'7 }w‘ i " Ny l fl’]l"-’f T . Ys I;J() Au.._\,;L d a
Siney "1t ol 5t anps nffised Rs,- .,)f/ 3_/'( r; . ':. ,7
I s ,u\qf[,zn , e
1”.((-‘,‘%’( (f 17\(11, \CH(" .............................. 1,*:, (llaa}‘lh l\J
Vol fbel B e, ) AN
7 .’-.gr)"(‘dl))!
w,d"\ i AdA LlC”cd{o (“/‘ //(: i1 ( (/'((( -\((,‘: \{, g#\gf r.ﬂ
\ p [RAINYYS [ A $i7 ¢ Mg :nf?rr.p) ;Tg'ru g
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KENDRIYA VIDYALAYA, ONG C, NAZIRA
i R, ol e el @ i B sewowy

LPABX 2101 1(0)

P.O. Nazira, Distt, Stvasagar (Assany) Pin- 785683 2201 1(1)
1\’0.]&1‘.1’61'/4\.l'{..‘Jhuklu/,l.(‘\’N/ZOOl-O2/ ,4 £ R4 /(3\’:2 Pate:- 21.4,2001 %
ORDER

WIHEREAS Shei Anil Kumar Shukla, PRT, K.V, Nazira, was informed of the proposat 1o
take action against him vide a memorandum No. Do/ A K Shukla/KVN/2001-02/4431 dated
+.8.20G1 under Ruls 16 of CCS (CCA) Rules 1965 for the misconduct as mentioned in the
article 1 and article 2 contained in the statement of impwtation of charges of misconduct
against the said Shii Anil Kumar Shukla, PRT.

AND AWILEREAS Shei Anil Kumar Shukla, PRT was given an opportunity to make such

" @\“N X EX R

W

representation as he may wish to make against the proposal within 10 days of the recéipl of.

the memorandum dated 04.8.2001 received by the said Shri Anil Kumar Shukla,PRT on
4.8.2001.

AND WIHEREAS the said Shri Aol Kumar Shukla, PRT has not submitfcd any

represeitlation or writlen statement {il date in his defense against the charges of misconduc! as

mentioned in the articlo 1 and article 2 appended with the memorandum dated 4.8.2001, Bul

the said Shei Anif Kumar Shukla, through his Jetter dated 10.4.2001 sent by registered post on

13.8.2001 and received on 14.8.2001, requested to . .

G Supply the copies of (he complaints, standing orders of KVS, Hewdquarters, New Delhi,
the judgement of Hon’ble Supreme Courl of India and other documents,

(b) To prant 60 days tines (o submi his proper effcelive representation in his defonsce,

(¢) Lo drop the said proposal. -

AND WHERIEAS in tesponse to the aforegtated letter of the said Shit Anil Kumar Shukla,
PRY, it was communicated (o him vide letler No.LI Per/ A K. Shukl/ICVN/2001-02/447( dated
14.8.2001(Which was received by the said Shei AK.Shukla, PRT on 15.8.2001) that:

(2) alihough he has alrcady inspected all the relevant complaints and relevant supporting

~ documents, even (hen to provide him, the reasonable opportunity, the permission is being
granted (o him (o dnspect the  relevant documents in the Vidyalaya ¢ fiee in belween
13,40 s 1o 16,30 Ths cither on 16.8.2001 or on 17.8.2001, [ailing which it will be

{ presumed (hat he is not inlerested (o mspect the relevant documents.

(b) 60 days lime cannol be granted (o the said Shi Anil Kumar shukla, 1o submil his proper
and eflvetive representation in his defense sinee there is no guch provision in CCB(CCA)
Rules 1965, \

(¢) Request for dropping, the  said proposal cannot be acceded (o beeauge sufliciend
(!(';cm\{u:n(nr_v evidences in support of the charges leveled [are agains( him,

AND SWHEREAS the said Shr A Shulda, PRT, neither came on 16.8.2001 uor on
17.8.2001 1o inspect the relovant documents ut the specilicd ime and place. Not coming for
inspeetion of documents in his defense on £6,8.2001 and 17.8.2001 al requesting for more
time yefleet upon the dilatory tactics being adopled by (he said Shi AL Shuikla, URT.
KNeeping the same course of strategy the said Shii AJKCShukla, PRT. througeh his lelter dated
16.8.2001, sent by registered post, received on 17.8.2001.

() Tawlly denicd para 2 of (he leller No.l".l’cr/r\.'l(.Shul-‘ln/l‘\'\/I‘J/ZZ()()_i-()2/«1-=l7() dated

T 8.2001.,

(0) Requested for 15 days time for mspection of refevant documents,

¢
:

Il is pertinent 1o mention here that the said Shri Anil Kumar Shukla, PRT, has neither disputed
article 1 and atlicle 2 appended with. memorandum  dated 4.2.2001 nor- submitled any
representation in his defenge, contradicling article L and article 2 appended  with ihe

memarandum dated «£,8,2001, —

) =5
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Papu,..2..,
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.
1{\ND WHEREAS i1 wan considored by the dinciplinney mharity, koeping, o et yiew ad
(0 provide one more reasonable opportunity fo the said Shei Anit Kemar Shukls, PR, decided
0 estend one more day pe. 1882001 for inspection of the relevant documents and
accordingly communjcated o the said  Shei Anil Kumar shukla vide  letier No,
LI A SR ISV IN/200 L02/1,13,2.19 dated 184,200 HETE

(@) il he is really interested (o inspect the relevant documents, he may do so belween 13.40

Irs 10 16,30 s on 18.8.2001 in the Vidyalaya Qflice,

(b) failing which it will be presumed that his inlention is not bonaficd and he has been

- exhibiling a non co-operative attitude, Conscquent upon the said letter dated 18.8.2007,
“the said Shei Anil Kumar Shukla, PRI came (o sehool at 14.00 hrg on 18" Aupust, 20010,
e was asked to submit the list including (he relevance of the documents required by him
lo be discovered or produced. Therealier the said Shri Anil Kumar Shukla, PR went /
Awayand neither submitted any such list poy requestad verbally Tor inspecting the
relevant documents, Which confirins that the said Shei Anil Kumar Shukla, is not at all
interested o inspeet the records/documents, bul desperately (ends (o linger on the process
ANIDAWHEREAS it is considerced by the disciplinary authorily on the basis of material facls
and documentary evidences made available through the fact finding, inquiry in support of the
charge as mentioned in the article I and the material facts and documentary cvidences
avaitable as records in support of the article 2, the Disciplinary Authorily is of the apinion (hal
in such a crysfal clear, holding an inquiry is not deemed neeessary.,
— ST

LAND WEHERIAS aficr carelul consideration of the pravity of charges of misconduct in the
/linding report of (he disciplinary authority (report cnclosed) on cach imputation of

miscondyel,-the disciplinary authority has come (o the conclusion that (he aravity of charges
are such as (o wartant the imposition of 2 minor penalty,

AND NOW “THEREFORJ the disciplinary authority decms it a fil case for Imposing a minor

penally as specificd in Rule H(iv) of CCS (CCA) Rules 1965 of WITII HOLDING OF

THREE GRADE INCREMENT WITHOUT COMMUTATIVE EEFECT on the said Shyi
Anib Kumar Shukla, PRI with immediate ctlect and (he implication of {he penally wilf come
into foree for withholding the future increments for three conseeutive years ducs in
February’ 2002, Tebruary 2003 and February’ 2004, '

———21.8.0]

(VLAY BHATNAGAR )

g DISCIPLINARY AUTTIORITY
& PRINCIPAL
, RENDRIYAVIDY A LAY ANAZIRA
To 1REY i
. o FULrR ) Peinginal
Shrt Anil Kumar Shakla 3o Gyeperr ./ e .‘ iyl anes
Primary Tcacher CRHCS T fnetde va Viayalaya
rmary 1cachy ] T g Y ol oy QfGE, Mazia
Kendriva Vidvalaya ONGQ L ‘
N‘\"’“S A DR Peryapipe (miepe ) wibsagAar (Agcom)

Copy Forwarded () -

Pl e Commissioner Leenduiya Vidyalaya Sanpathan, Mew §olh]

2 he Assistan Commissioner, Kendriys Vidvataya Sangathan, Regional Olljce sitehar,
3 The Chairman Vidyalaya NManagement Nommitice. KV Naviv,

(VEIIANABHATNAC ALY
Nrincipal
endriva Vidvalaya QNG ,}\ \

/‘ -
INaziri (Assam) })//
. ) 6—

----------------------
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cn 2.0, Niizh‘u,*l)istt. Sivasapar (Assam) Pin- 785685 2IHR) "
v ’,{ ‘ I . . ¢ ‘ l'.ﬁlldl.ll-dll'lﬂ’llllu‘lliﬁ.' .
i E.g/'{li‘l“,l':Nl)lX = 1LTO THHE QORDIR ,N(').l«‘.l’or//\.l(,Shukln/l(YN/M() 020086800, 21.8.01
a . L9 S ' R

05 FINDING REPORT OF “THU WDISCIPLINARY  AUTHORITY IN TLERMS Ol IHE
o T CIMPUTATION OF CHARGES T ARTICLE 1 AND ARTICLE 2 AGAINST SIIRT ANIL
E KUMAR SHUKILA, PRT KENDRIYA VIDYALAYA NAZIRA Ais AUPLENDID WL
RN 1\;1‘131\11(:).111\1\1})Ul\wl'N(Z).]".]’c-r//\.Ii'.'.Shukln/KVN/ZO()l~()2/4tl-31' dated 48,2001, :
T ‘f.il&"lfli-fhlﬁ k- lf\'l_.l?(J.‘.s‘l’Nc: SIVIRI CORPORAL PUNISLIMENT 10O §TUDINTS O}
Lk T s CLASS LV A ON 12.12.2000.
co ot HINDING OFTHI DISCIPLINARY AUTHORILY.
U - commission of an offencd by Shri Anil Kumar Shukla, PRT, a preliminary YEnquiry of the
L Yy nalure of ‘fl'uo(.‘{f_,i11clig.xgfl,'inquir_y” was conducted just (o establish whether an offonce has
Yo sasat U aken place andiif 50 . whether: Shri Anil Kumar Shukla, PR, is prima facie jnvolved in ji,
R " Vide! Office order I\‘J().I{\'\:/N'/Pcr/z\.K.Sl‘mkla/Z()O()-()1./«1X].()-lzl-"d:nlcd 14.32.2000, Shi Y.N,
T Yaday, Senior most-VGvol the Vidyalaya was appointed as an Inquiry Officer and Hhii
_— o P ANShar, Lhoad -Magter us an awsistont, Sueh preliminncy Lngulry mu;/ﬁuvuu could hnvy
Doty old o povtay. 1y for the wnls of filenan Shel Anll B sty PR wam glven (e
~rasonable oppaoriynity.do kay what he may have 1o say abou the allegations against hine, Al
L f",:. this vnquiry. all available (évidcncc and relevant docunents were collocted in the presence of
R e i S Al Kumar=Shukla, PRT.” Afier I

’

= Afler recyiving the intimation about (e

_ aving inllicled scvere corporal " punishment on
o i s L0 12.12.200040 the three studenty of Class

IV A, Mastcr Debashish Bisway was hospitalized,
smq.Dx B. Dwarah Medical, Officer ONGC Dispensary Gclgl\'y Pisil. Sibs:\'gz'u‘ wiole on the’
St wr 0 .;)j;cgc;'jpli?"n.}sl‘i‘ph,‘;fl.":},if;éliogg legy ,5(),110\vix1%; repeatedly physical g.gcg‘!ron‘\s“(}ig!mgxmd .'eulnd"u.zy,
e L 5;;;5;{1%1QO.;};‘tnqs);’?:jf_l}l;c?-‘ga'ifl‘su‘uflont?Wujs‘ compelled*fol” complete regt Tof' six days. The othér Wi
e T e students viz. Shiladitya Buagehi did . Wilson Pramod have also complained of (he same
SRR S T t. ' 2 e e : ] 3
RS S quantum of pltysrc;\l‘cgU:pox':!l punishment, The three Class Monitos Ms. Pallavi Bhayan,
WL Masler Shyécl MdiyMacul and Master Anuradha Boruah have witnessed and conlirmed the
U nie i quantum, of physical ’dérborz'l'l punishment given by Shei Anil Kumar Shukla,PRT, to the
T - alorestated (hesd viélm'l.s:flmlcﬁ(s.'Al'lcrhaving scen all (e relevant complainls and documents
R .. conlirming ‘the, commission of (he olfence of “Imposing physical corporal punishment™ Sl

‘.f;.’«'.;"‘“»/\nil ,,I{mnmuSn‘ul\'_l‘_n..lb:f{’l‘. the accused officer, in hig wrilten stalement dated 16.12.2000
ggiritiilied categoricaly "'.4,1?9'3,!3.9;4*i’-iéi%:,ls.le,-favu.-:b%zz-:-.,e:mwlv.eb':f.‘eﬂ'a:P“ﬂiﬂ}!f—wl-h-é'@-;»-si“.‘?n-a_s'r an
ki BLNdinG:S of 107 l,v%gf AViiChT c@radicls all _lhq'q‘\'ridcnccg:incl'lLdi:,gg the-pieseriptiofisstip. ofa'i™

o i Vedica b i",""f" Sy T Yook e ORI AR et
AR Lt el Fedis VR DGl e e e L e

SR

3 : SRR RN AP AT W N B A U T e
B TRl SIS § NITY cddji}.@'vc.;i_s‘rry'lql‘ bratal :lml'inlmn,l:'mc cvil, migconduct :uul,,-l)ni;sglmn_unnuwu(‘f- o,
D N T Anil Kumar Shulla, PRT has ‘caused unwarranied harasspient.fo the parcnls on ong side o

v L and tarnished 200 r_cfm‘nlz\!ign ol the Vidyalaya on the olher, ' " o

L The dianding, circulag No,2 (CHN) No, L LL7/71-Kvs
\~ S ' o vide RKVS- s delter. No, 1"..‘5,:71/‘)7-1-{\’8.(..\{ig.
e Lo creiterated (hat “No _edrporal punishment should b _awarded le any_student™, Morcovr, |
' reeently .'?f\'ill;ﬂ]lury afithe judgemcat of Ton'ble | A

Supreme Couet of Tndia was also published
in the feading news
studenlts i School;

dated 017,71 has also been cirenlated ] !
PLllod 04.02.97, whereby i has been ", i

[T ——

papers regarding ban on imposing physical corporal punishment 1o the

Being a citizen of Indin and an aployes of IV il is imj)ux';‘llf\:u anpart ol S Anit
Rumae Shokla, PR (6 have knowledpe of such an important issng,
- Now therefore, as per (he findings of {he disciplinary authority, he is of (he apinion
(hat an offunce of imposing cocreiv corporal punishment has baen commiied by the aceused
shei Anil Kumar Shukla, PR, Isendidya Vidyalaya Nazira, and all the available evidenges ‘
- eelevant ducuients prove at the sadd Shei Anil o Shukla, PRI has violated the
' ' dircelives ol (he depactment and has commitied a criminal offences by inthicting severe

corparal punishment (o the studens ol such tender age, (\__*%
: . REVA{EIRE B2
| Ay ) T D e o
Lo \\),/‘ IR B DT P
R
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AND IENCE THEREFORE the disciplinary authority has reached (o the conclusion
hat the neeukad Shel Anll Kumare Shukia, PICL, Kondrlya Vidyalays Nazlea Is found at faull
of commilting such oflence as mentioned in article 1 of (he impulation of chirges appended
10 tho memorandum dagied 4.8.2001, and thus the said Shei Anil Kumar Stakls, PR Kendrdya

Vidyalaya Nazira is liable 1o bo panelizod suilably undor Rulo 11(iv) of CCHCCA) Rule

ART ICLE-2 ~WRITING DEROGATORY R EMARKS  AND  UNDESIRABLIC
. COMMENTS IN THIE ORDER BOOIK Off TIIE VIDY ALAYA.
I .

+ +.FINDING OF THE DISCIPLINARY AUTHORITY :- Wriling derogatory remarks nnd
- undesieable somments In the Vidyalayn Ordor baak, ws a quatation of self explanation ur
~ counlercharge , by the accused Shii Anil Rumar Shukla, PRT,X, V. Naziva to his head of the
.. Office, to which the $aid Shei Anil Kumar Shukla,PRT is not authorised to use for his
~ o personal purpose, shall amount 1o unauthorized communication, which is not only improper
- but also involves contravention of Rule 11 of CCS(Conduct) Rules 1964, which arc equally
© . applicable on all the KVS employcces. It has been reiterated so many times that unauthorized
Syt communicalion in Vidyalaya Order book is violation of provisions of conduct Rules and other
R -+ carresponding provisions which amount to a scrious miscondyct, causing infringement  of
" Rule 11 of CCA(conduct) Rules 1964 and who so ever commiits such serious misconduct is
- liable to disciplinary action ag per provisions menliohed in CCS ( CCA) Rules 1965
_ Now thorofore, as per the linding of the disciplinary authority, he is of the opinion that
R . the accused Shri Anil Kumar Shukla ,LPRT has become habitual of writing derogatory remarks
. ~ 0 and undesirable comments which is a severe misconduct, As mentioned in article-2 of the
memorandum dated 4.8.2001, the said Shri Anil Kumar Shubla, PRT has commilied such
sovers misconduct al six specified occasions, which is caicgorized an unauthorized
communication, which makes him liable for disciplinary action,
ro, . .
AND HENCE THERLIORE (ho disciplinacy authority has reached 1o the conclusion
- thal the aseused Shi Anil Kumar Shukls, PR, Kendrdya Vidyalaya Nazlea, is found at faulf
for causing infringement of Rule 11 of CCS(conduct) Rules 1964 as mentioned in article 2 of
+ | the imputation of chatges appended 1o the memorandun dated 4.8.2001 and thus the said Shii
Anil Kumar Shukla, PRT K.V. Nazira is liable to be penalized under Rule 113iv) of

CCS(CCA) Rule 1965,
(>\r~;,;.., Y

— 5790/
( VLIAY BHATNAGAR )
| PRINCIPAL
‘ KENDRIYA VIDYALAY A NAZIRA
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IN_THE MATTER OF-..

An appeal under Rule 23 of

- CCS (CCA) Rules 1965 read with

Para - 8 of the Apper‘.dinx XIX of

Education Code . for Kendriya
Vidyalayas.

Akl Kuntan - \S’Mk/éa

]

-— ;‘l\nd -
IN _THE MATTER OF:.

<

An Ovrcleyr hearing
Marmaorandum No. F  pPer/a. K.
Shukla/KVN/2001-02'/4486-89 dated
21-08-2001 passed by  the
Pr‘i‘n‘cipal. Kendriya Vidyalaya,
ONGCL Nazira, where by imposed
the  minor pxﬁnaltyv by  WITH
T . ‘ HOLDING * OF - THREE GRADE
/ - ' INCREMENT WITHOUT,

CUMULATIVE EFFECT

Specilicd in 1 1

A8
AR s
(CCA), Rulgs, TOBS WUyt
effect allegedly,
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~ And —
IN_ THE MATTER OF:-

Anil Kumar Shukla.

Primary Teacher,

Kendriya Vidyalaya. ONGC Nazira

.............. Appellant

The humble appellant of the aforesaid Appeal---eseeeee

MOST RESPECTFULLY SHEWETH

That the humble abpellant respectfully states that the Principal,
namely Shri Vijay Bhatnagar, joined K. V. Nazira on trasnfer from
K. V. Lekhapani in the year 1999. (please refer hisiory of Sri
Vijay Bhatnagar, K. V. Lekhapani, K. V. Chitranjan and K,
V. Kokréjha: for brief introduction which has been brought im;)
lime tight_in K.\V.8]

That since 06-07-2000 the said Principal started torturing and

_ é
harassing mentally and physically to the humble appellant and

on finding no alternative, he was compelled to intimate the

matter o tho law and oidor onforcing  agoncics by way of

:;ijmitting representations dated 16-12-2000, 21-.02-2001
15-08-2001.

and

“The copies of the representations are

annexed as annexuresic 1.2 and 2

¥

cuspectively.

,{ PV

J
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That the humble appellant respectfully siates that thereafter the
said Principal started issuing various Memoranda in this or that
pretext without any reason or r.hyme. Not only this some students
and'guardians were dictated and instructed to write written
complaints against the appellant on baseless and fabricated
grounds, so that the concerned authority . may start some
disciplinary action afgainst the appellant and accordingly some

ex-parte preliminary enquiry was held in back behind of the

appellant by his supporters and subordinate staff , of the sand‘

Prmc;pal who allegedly proved the charges and on 16- 12 2000
after closing, of ththdyaIaya at 2110 P. M. the humble appellant
was called verbally by Sri Y. M. Yadav (P.G.T. Hindi) and 'Inquiry
Authority and under compelled ‘situation and in fear psychosis
& terrorised atmosphere, the appellant “was forced to give in

writing his written statements as per their desire and need.

That humble.appellant respectfully ,states that he was served a
Memorandum of charges dated 04-08-2001 ‘passed by the
Principal, K.\V., N-azira where in para-2&3, he? was asked to
submit his written stater‘nent‘in defence within 10 days from the
date of receipt of the Mernorandurﬁ. It be stéted here that the
copy of the documents relied up'on by the department were
neithel"annexed alongwith the: Memorandum of zcharges dated
04-08-2001 nor supplieq o the appellant, n absence of the
docurnents proposed to be relied by the de‘partment. it was

s not

possible for humble appellant to make an effective written

representation in his defence. Thus, the humble abpellant made -

a representation on 10-08-2001 to the Principal, K. V.. Nazira -

1o supply the. copies of the relevant and listed documents.

o

P

Soomar. Stukla

Fid
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Moreéver,. the appellant also‘sought 60 days time to file his

representation in his defence from the date of receipt of the -

relevant documents but the same was denied a'nd' as such the

humble appellant was prevented to submit a representation in
his defence within S'iipulated time. Alth'ough in para-4 of the said

representation  dated 10-08-2001',' the humble appellant

categorically denied all allegations levelled against him as.a'n.

abundant caution. Not only this the humble appellant also
requested to the Princi’bai, K.V. Nazira to drop the said proposal
for the interest of justice but the said representation was turned

down from the cavcerned end vide a letter dated 14-08-2001.

. Copy of representation dated '10-8-2001

is annexed as annexure No- 4.

That the humble appellant vide his"l_etter dated 16-08-2001 also
denied all'the allegations levelled against him sg. his-letlermM.
08-2001. Be it noted that in para-3 of his representation dated
16-08-2001 the humble appellant again requested to the
Principal, K.V, Nazjra seeking 15' days time for inspection of
documents provided if the relevant documents are voluminous
and if not, kindly supply the C.T.C. copies of documents which
was respohded vide a letter dated 18-08-2001, wherein para-
3 it was stated that one day time is given for the inspection
of the relevant documents between 13-40 hrs. to 16-30 hrs. on

18-08-2001 in the Vidyalaya office if you are really interested

" lo_inspect the relevant documents, you may_do_so, Pursuance

to the letter dated 18-08-2001, the hunble appellant complied

fu
Q )V,V |

lhe order and reached 1o the office of the Principal dated 18-
b

gz‘ iy -/(wm%&» Stk Ao,
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"his representation in his defence.

— [-{6"

| /08-2001 at 13-40 hrs but curiously enough, the humble appellant

5 ~ 1) was totally denied the inspection of relevant and listed documents

10 be relied upon by the department and as such there Was

| tota! denial of the reasonable opportunity to the appellant to file

: The copies of the }epresentations dated
16-08-2001 and  18-08-2001. are
annexed as annexures No. - 5 & 6

respectively.

That thereafter the humble appellantj' again submitted. a

fepreséntation’ dated 20-08-2001 (19-08-2001 being Sunday) by

sttt

regd. post where in again requeéted to supply the copies- of

\..__——-"""."——___'_—

pn o KNy
N

o~ —
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the listed arjd. relevant documents including Prediiminary enquiry
report with all annexures and also sought 60 days time to
submit his representation in defence. It ‘w'as.also stated there
in not to pass. the final order- till the submission of the
representation in his defence which was only. possible after
supply of the documents as réferred to above. Further, it was
also pr'ayed therein‘to conduct free, fair and just enquiry into

the allegations levelled against the appellant for observance of

the Principle of natural juslice.

The copy of the representation dated’

20-08-2001 is annexed as annoxure
No.-7.

¢

That thereafter the learned Disciplinary Authority and Principal,

K. V., Nazira passed the final order dated 21-08-2001 in

R
9%)@

5

Iomak. Stukds
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absentia when the r;umble appellant was sericusly sick aod on
leave, served the sald order by Regd, post. It Is also: necessary
to mention herein that the leave apphcatlon duly ,\upported by, -
Medical certificate is also turned “down for the reasons best

- known to. the concerned end.

b !

The copy of'the order dated 21-08-
2001 i annoxod as annexure No.. 8

i

That on being aggrieved by the impugned order- of penalty dated
21-08-2001 the humble appellant prefers this appeal on the

following grounds amongst others.

GROUNDS OF APPEAL

For that the copy of the preliminary enquiry report along with
the complaints if any, was not furnished to the humble appellant.
Whrch were in the possessron of the : Drscrplmary

Authonty and Prrncrpal K.V, Nazrra and as such the humble

" appellant was, prevented to submit his proper and effectlve

representation in his defence.

For that the humble appellant sent four representatons dated 10-
08-2001, 16-08-‘2001} 18-08-2001 and 20-08-2001 respectivoly to
the learned Disciplinary Authority and Principal, K. V.. Nazira to
supply the copies of the documents and / or to allow inspection

of the documents (if volumious) as referred to above but the

same was denied to him.

K/ J’M =
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! (i) For that the learned Disciplinary Authority and Principal, K. V.,

Nazira also not granted time sought for submitting the effective®

and proper representation in defence to the appellant and as
such on this ground. alone the impugned order dated 21- 08 2001
passed by the Disciplinary Authorrty and Prmcrpal K. V., Nazira

is liable to be set aside and quashed

For that the humble appellant was denied reasonable opportunity -

of inspecting the documents and as such he was prevented to
submit his written statement against the article of charges. The
omission_ to supply the copies of the documénts and '/ or
inspection of document_s has the effect of vitiagtin.g'the en.tire
proceedings ahd the impugne‘d order 'dated 21-08-2001 is

unconstitutional, arbitrary and unsustainable in fhe eye of law.

For that the learned Disciplinary Ahthority and Principal, K. ‘V.,
Nazira acted in cdntravention with the rules by stating in his
letters dated 14-08-2001 and 18-08-2001 that the humble
appellant was given an opportumty for mspectnon of documents
but the appellant was denied the lnspectlon of documents on
18-08-2001 in the office of the Principal, K.V, Nazwa there has

been total denial of _principle of natural justice and on this pomt

alone the entire proceedings including " the enqurry report etc. are

liable to be set aside and guashed.

For that the learned Disciplinary Authority and Principal, K, Vv
Nazira didn't furnish the copy of the preliminary enquiry report
on the basis of which the final order was passed and as such

the impugned order dated 21-08-2001 cannot sustain in law and

/( ves. Stk fa,

i
i
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equlty and all further consequentlal acuon taken pursuant to the
enquiry repon also unsustamable in law and therefore same is

liable to be set aside and quashed.

For that the entire proceedings was conducted ex-pérté and the'
final order was also passed without conS|denng the vanous
representatlons as referred te above in annexures and as such
tho the learned Disciplinary  Authority and Princlial, K. V., Nazira
\ commlll@d a groot orror of law and acted in aontmvanllon of
the Prmcnple of natural Justnce and therefore such act and
omission has the effect of vmatlng the entire proceedmgs

including the impugned order dated 21-08-2001."

(\)iii) For that Iearned Dlsmphnary Authority and PrmCIpal K. V
Nazna was not justified |n refusing to consider the repply of the
appellant dated 20-08-2001 sent by regd. post and on this
ground albne, the - impugned order dated 21-08-2001 cannot

stand In the scrutiny of law and thus same is liable to be get.

aside and quashed,

(ix) For that the impugned order dated 21-08-2001 was passed on
axtraneous conslderatiqn and non existance of facté and therefore

the same is discriminatory whimsical, arbitrary and the same is

liable to be set aside and quashed.

(x)  For that the entire proceedings ‘including the inpugned order
dated 21-08-2001 1s disproportionate per se to the grav:ty and

seriousness of the charges and therefore . the same is lia L,le to

N
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¢ be set aside and quashed.

4 KB
|

' ‘(xi)‘E For that any view of .the matter whether .in .sfact or in law the

5%@

impugned order of the panalty dated 21-08-2001 cannot be
sustainiand In total vollation of the. principle of natural Justice

and the same is liable to be set ‘aside and quashed

(xiy For that the impugned order dated 21-08-2001 |~¢ iltegal, arbitrary
and malafide and as such the same is liable to be set aside

and quashed. -

'-'\u . ‘.‘/’,

| S o

l(xiii) For. that there is already a case pending in the Hon'ble Tribunal

(CAT) Guwahati in. connection with Dies - Non in which malafide
is imputed agalnst the said Principal, namely Sri Vijay Bhatnagar,
K.V., Nazira and as such the impugned order dated 21-08- 2001

was passed as reprisal and therefore, the same is vindicative

and liable to be set aside and quashed.

>
w

' p(u, Mipu¢oal (()U.{‘) (DEM)QN._CL&
(xiv) For that the learned Principal, K.V,, Naznra/as not thecompetent

Authority to impose the penalty upon the humble appellant & the

same is liable: io be set aside and quashed,

In the premises aforesaid,

your humble appellant prays, that

he fnay be given a personal 4
hearing and after _hearing  the ;
matter your honour m'ay" b.e |
pleased to allow the appeal and

. set aside the impugned order of




Enclosures -

Total Mo. of Annexureé :

_ (5.

the “penalty dated ,2,1-08-2005

~ passed by Disciplinary Authority .
and Principal, K. V., Nazira and. /. .

Or may pass -such order or orders
as your honour may deem fit and

. 6 - '
proper in .view: of the entire matter,

Signature of the appellant :

M' }@Oﬂm %MA//C.&
lcj,-bg 2“""’7

~(Anil Kumar Shukla, P.R.T))

Kendriya Vidyalaya, ONGCL,

Nazira
Dist, Sibsagar (Assam)
Pin - 785 685
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KEND_RIYA VIDYALAYA SANGATHAN :REGIONAL OFFICE::SIL.CHAR

IS

F.3-4/2062—K$S(§R) 13 -4 Datc: 04.9.2002 1 '
piS A ORDER <

. ]
: WHEREAS (he penalty of withholding of three increments for a period of three years in the pay scale

of Rs.4500-125-7000 without cumulative effect and not effecting his pension waa imposed upon

Sh.A.K.Shukla by the Principal, KV,ONGC Nazira being the Disciplinary Authority, vide arder dt. 21.8.2001.

4

e

WHEREAS the said Sh.A.K.Shukla filed an appcal against the aforesaid order of the Disciplinary
Authority to the Joint Commissioncx(Admn.),KVS, New Delhi on 29.8.2001, which has boon considercd by

the undomigned boing the Appellate Authority. Sh.Shukla was called for a personal hearing on 02.8.02 which
he availed of, -

: AND WHEREAS having heard the appellant in person on 02 8.02 and based on the consideration of
facts and circumstances of the case and contents adduced by the Appcllant in his appeal, which do not negate
. the facts on records, the uadersigned being the AppellantAuthority has come 1o the conclusion that the ~
; aforesaid penalty imposed by the Disciplinary Authority is commensurate with the misconduct and is : ;
. adequate and therefore, needs no modification.

NOW THEREFORE, the undersigned hereby confirms and up heldsthe aforesaid penalty awarded by
the Disciplinary Authority and rejects the appeal filed by Sh.A.K.Shukla.

Further the request of said Sh.Shukla for allowing him Defence Assistant at the stage is also hereby °
‘ rc_jected being not logical as the personal hearing has already taken place,

The Appeal filed by the said Sh, Shukla is accordingly disposed of,

ASSISTANT COMMISSIONER /

Copy to; .
1. Sh.AKShukia, PRT, Kendriya Vidyalaya, Satakha,
2. The Principal, Kendriya Vidyalaya, Satakha.

3. The Principal, Kendriya Vidyalaya, ONGC, Nazira.
4. Guard File. "
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL - i o
e
GUWAHATI BENCH - GUWAHATI 'g
a
Original Application No.3228 of 2004
. 8ri Anil Kumar Sukla
Applicant

- E & .5 U &5

The Chairman, kendriya Vidyalaya .

~Sangathan & others

- Respondents

S—

~AND~

~ IN THE MATTEER OF :

Written Statement filed by the  FEe-

spondents. -

~AND- -

IN THE MATTER Of:

The Assistant Commissioner,

Fendriya Vidyalaya Sangathan, -
Silchar Region, Silchar.

wsossssses Deponent.

"The Written Statement. on .behalf  of

the Respondents are as follows:

Contde ..o/
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A

I, Sri E. Frabhakar, the Assistant Commission-
er,  EKendriya Vidyalaya Sangathan, Hegional Office,

Silchar on being authorized by the . Respondents, I am
filing the written statement on their official capacity.
That I am fully awvare with the facts and cirvrcumstances of
fthe case being the Assistant Commissioner of the region
and as such I am competent to submit this written state—

Ement.

1. That the respondents have been served with a
copy s oof the Original Application and on being supplied
; jwith comments from the Head-guarters this reply has been

;éubmitted on behalf of the respondents.

1

)

';). That the deponent states that he being the
'ﬁsaiﬁtant Commissioner of Silchar region being authorized
by - the Fespondents is competent to file this written
;statement an)their behalf on being supplied the para wise
lcamments from the Head Buarters.

3. That the deponent states £hat the allegations /
-averments which are not borne out of records are  denied
fénd not admitted. Any allegations 7/ averments which are

fnat specifically admitted hereinafter are deemed to be

5_-denied.

Contde s/~
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verting the contents of the paragraphs made in Original
;ﬁpplication. begs to apprise that the Kendriya Vidyalaya

fSangathan is registered under the Societies Fegistration

Act XXI of 1860 and fully financed-by the Government of

India with the objectives of -

I tix meet the educational need of children of

-

PRELa transferable Central Government Employees

¢ rincluding defence personnel by providing common:

| syllabus of education.

(I 3 b develop Vidyalaya as a ‘model school in the-

3 context of Mational goal of Indian education.
(II1s gt initiate / promote. experimentation in the
filed of Education in collaboration with other
bodies like C.R.5.C, NJ.CLEMR.T etc and
1 CIV Y -t promote national integration.
Fara-wise Comments
150 . : That with regard to the statements .made in

Iparagraphs 1, 2 & 3, it is stated that the present appli-

cation  i.e. Original Application  No.328/2004 .is  time.

Contd.e.../~

e "That the deponent states that  before -«<ontro-
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barred and the grounds adduced by the applicant for

condonation of delay are not convincing and tenable.

And in this regard a written statement is filed
Jagainst the Miscellaneous Fetition No,136/2004 explaining
vin detail the lapses and laches on the part of the appli-
cant. And as such this Hon’ble Tribunal may be pleased to

.dismiss the application.

éﬁ). That with regard to the statement made in
éparagraph 4.1, 4.2, 4.3 and 4.4, it is stated that the
éapplicant is having all India Transfer Liability as per
iservice conditions. The action of the Disciplinary Au-
@thnrity is as per CCS(CCAY Rules, 1965 to find cut prima

1facie case,

That it is further stated that the allegation

cmade by the applicant that before issuing order dated 14~

12-2004 - i.e. conducting of preliminary enguiry (Fact
Finding enguiry?) no show cause notice was served by the
‘Disciplinary Authority is misleading. It was only a fact
/-@finding enquiry and the ﬁuty af the officials so appoint-
V// ‘ed was to find whether prima facie case exists or not.
;So, the action of the disciplinary authority is in  order

éand as per law. It is peftinent te menticn here that
“during the said inquiry the statement of ‘students  and
%parents were recorded on 14-12-2000 and pursuant to  that

. dan 14122000 vide letter N JEVN/ Per /0K . Suklas/2000-01/

i D o ) Contdeweo/—



. 4810~14, the applicant was asked to make representation
fand he was told about the written complaint and document-
fary evidences 55 recaorded on 14122000, After going
cthrough the written complaint and dmcumentary"ré;idenéés

ﬂhe has submitted his statement on IE“IE“EQQi/ﬁtﬁﬁlf., S0
. - 7

rthe acticon of the disciplinary authority is in order and

tas per law.

173 That with regard to the statements made in
;paragr&phs 4.5, 4.6 and 4.7, the deponent begs to state
. that the disciplinary authority i.e. the respondent No.3
fhaﬁitaken action against the applicant on the wmisconduct
noticed by him based on the complaint / fart finding
Cinguiry. The immediate supervisor is  the appropriate
tauthority to judge the work and conduct of an employee.
iThe action of the Disciplinary authority is within the

povers vested with him and as per law.

Furthér the applicant was given reasonable
opportunity  to make his representation as he wished to
‘make against the proposal of the disciplinary authority

vide Memorandum dated 04-08-2001.

The procedure laid down for Minor penaltises  in
-jﬁhe CCS (CCAY Rules, 1965 envisages as under;
?1. The fGovi. Servant should be given a copy -of  the
~charge-sheet with a statement of imputations of miscon—

sduct.

Contdevae/—
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'? TE' Me should be given reasonable time and  oppartunity
o ito submit his defence.

| 43. On receipt of the defence, the Disciplinary Authori-

Lty may pass appropriate orders, or may hold an engquiry if

J

% L ¢iy it is of the opinion that such enquiry is necessary

il o
‘¢iiy Inguiry 1is mandatory in view of the punishment
: proposed.

Bare look of the order dated 21-08-2001 passed
éby the Disciplinary fAuthority ravealﬁkthat the procedure
~laid down for the purpose has been complied with entire-—

B ;//fly. Hence the averment of the applicant that the penalty
l %has been imposed upon him without hearing him and without

i fdllmwing the prescribed procedure is baseless and mis-

i leading.

; gir.. That  with regard to the statements made in
? paragraph 4.8, the deponent begs to state that the appli-
. cant preferrved an Appeal to the Joint Commissioner (Admnd
Vo Kendriya Vidyalaya Sangathan, New Delhi though the Ap-
: ; pellate Authority in this rase was the Assistant Caﬁmiﬁw
i sioner. The Appellate Authority before disposing of  the
- appeal afforded the opportunity of personal  hearing  on

02-08-2002 which the applicant availed of.

Contde ../~
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After considering the submission made during
+the personal hearing and the grounds made in the appeal
by - the applicant, authority disposed of the same vide

wrder dated O04/23-09-2002,

=0, That with regard to the statement made in
sparagraph 4.9, the deponent denies the correctness of the
same and further states that the facts and cirvcumstances

a2f the case has besn considered by the appellate authori-

ky before disposing of the appeal.

RV That with regard to the statement  made .in

paragraph 4.10, the deponent states that the averment

smade by the applicant has no relevance with the instant

wase. The action of the disciplinary authority is based
wn the misconduct of the applicant. As such the action of

the Disciplinary Authority is just and fair.

tis»., That with  regard to the statement made - in

paragraph 4.11, the deponent states that the action of
4the respondents is based on the facts . and circumstances

af the case. The orders dated Z1-08-2001 and O02/23-09-

s 2002 passed Dby the Disciplinary Authovity and the Ap-

pellate Authority are as per law.
12y, That with regard to the  statements made in
paragraphs 4.1z, 4.13, 4.14, 4.15, 4.16, 4.17 and .18,

deponent denies the allegations of the applicant and

CDntd.f../"



. states that the action of the respondents is as per o law
tand in accordance with provisions laid down for  the

| purpose,. There is no viclation of natural justice.

The deponent further states that under -the

1 facts explained above, the Honfble Tribunal may be  plea-
rsed to - dismiss the instant case to meet the ends of

oo justice,

137, That with regard to the grounds set forth by

cthe applicant to substantiate the statements and aver-

o’

iments it is respectfully submitted that in view of the
i k&bﬂve paragraphs of the written statement  controverting
tthe statement made in the application, the grounds are no
;gaad grounds and the 0.4 is liable to be dismissed with

lcost.

s 140., . That with regard to the statement. made in
;paragraph 8, the depanent states that the prescribed
procedure has been followed by the respondents and reaso—
nable appmrtﬁnity has been given to  the applicant to
prove his innocence by the Disciplinary Authority as well
¢ s the Appellate Authorvity. The action of the respondents
is justified as per law and also that the 0.A has not
been filed within the prescribed limitation on time. The
Hmn’ble Tribunal may be pleased to dismiss the case with
Léxemplary cost(s).

Verification seeeee.... page/d

Contde eea /-
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VERIFICATION

I Dr. E. Prabhakar. Assistant COmmissioner, o

.Kehdriya Vidyalaya Sangathan, Regional Office. Silchar .- . |

-Distt. cachar. Assam the reSpendant/applicant of the
instant case do hereby solemnly verify that the o
‘o, atatements made 1n the pamgraoha \ 2,3, A s 6@»&\91 e) \o'
\\ ALY é\3§re tm'e‘ to my knowledge. thoae made in
| pamé%aphé 3 Q?M\r') £ %
‘are ,‘.o%e.‘ingv: xﬁatters of 'rec@rd{s_- é‘re “true informdtion

~ derived therefrom which I believe to be true.

And I aign this verification teday on this the ?PA -

S : ’
da.y of M%e)\ 2008

Dare’ 032-03-0%

Asstt. COmmisslcnor v
- U8 (R.0.) Silchar



